FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution

Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
GOLDEN WEALTH ADVISORY PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor GOLDEN WEALTH ADVISORY
PRIVATE LIMITED
2. | Date ofincorporation of corporate debtor 10/11/2012
3. | Authority under which corporate debtor is | RoC- Mumbai
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U74110MH2012PTC237832
Identification No. of corporate debtor
5. | Address of the registered office and principal | Registered Office:
office (if any) of corporate debtor 213, Floor -1, Plot -407 Doulat Bhuvan,
Kalbadevi Road, Kolbhat Lane , Kalbadevi,
Mumbai, Maharashtra, India, 400002
6. | Insolvency commencementdate inrespectof | 29th August, 2024
corporate debtor
7. | Estimated date of closure of insolvency | 25t February, 2025
resolution process
8. | Name and registration number of the | Name: Keyur Jagdishbhai Shah
insolvency professional acting as interim | Reg. No.: IBBI/IPA-002/IP-N00244/2017-
resolution professional 2018/10729
9. | Address and e-mail of the interim resolution | Email ID: ¢s.keyurshah@gmail.com
professional, as registered with the Board Address: 1007, Sun Avenue One,
Bhudarpura, Ayojannagar, Manekbaug,
Ahmadabad, Gujarat - 380015
10. | Address and e-mail to be wused for | Email: cirp.goldenwealth@gmail.com
correspondence with the interim resolution | Address: 1007, Sun Avenue One,
professional Bhudarpura, Ayojannagar, Manekbaug,
Ahmadabad, Gujarat - 380015
11. | Last date for submission of claims 12t September, 2024 (14 days from the
commencement of CIRP)
12. | Classes of creditors, if any, under clause (b) | Not Applicable
of sub-section (6A) of section 21, ascertained
by the interim resolution professional
13. | Names of Insolvency Professionals identified | Not Applicable
to act as Authorised Representative of
creditors in a class (Three names for each
class)
14. (a) Relevant Forms and (a)Web link:

(b) Details of authorized rcprc'scntativcs
are available at;

https://www.ibbigov.in/home/downloads
(b) Not applicable




Notice is hereby given that the Hon'ble National Company Law Tribunal, Numbzt BEOCH bes
ordered the commencement of a corporate insolvency resolution process of M/s Golden Wealth
Advisory Private Limited on 29t August, 2024 vide Order no. RCP(IB) No. 10/MB-1V/2024
connected to CP(IB) No. 521/MB-1V/2023.

The creditors of M/s Golden Wealth Advisory Private Limited, are hereby c?lled upon to
submit their claims with proof on or before 12t September, 2024 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate.its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13 to act as authorised representative of the class in Form CA - Not Applicable.

<§G§§:’ N

ubmission of false or misleading proofs of claim shall attract penalties.
\'//\

g

IP Keyur Jagdishbhai Shah NN
Interim Resolution Professional of Golden'Wealt]
IP Registration No: IBBI/IPA-002/IP-N002447/2017-18/10729
AFA NUMBER: AA2/10729/02/151024/202906 '
AFA VALID UPTO 15/10/2024

REG. NO. 2
IRBI/1PANO2/IPN
00244/2017-38/

Date: 30t August, 2024
Place: Ahmedabad
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PUBLIC NOTICE

This is to inform the general public at large that my clients (1) MR. JAYESH PRABHUDAS
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Ganesh Shinde

reach the schemes of Maharashtra
government to the people

Mumbai : To promote
Chief Minister Eknath
Shinde's Majhi Ladki
Behen Yojana, a Rath

nYojana

N

v

working hard 1

awareness about the
government's schemes.
All of us officers and
workers are working

Notice is hereby given that the Original Agreement of Sale bearing
dated 06/04/1992 entered and executed between M/s. Lok Housing and
Constructions Ltd. as seller and M/s. Manali Nagesh Salgaonkar as the
buyer/purchaser in respect of property bearing Flat No. 101, Building
No. B-21, First Floor, having carpet area admeasuring about 39.58
Square Meters, Ambernath (East), District Thane - 421501, constructed
on plot of land bearing Survey No. 75, 108 Pt., 109, 110 Pt., 112 and
113 which is situated at village Ambernath, Taluka Ambernath, District
Thane have been misplaced/lost.

If any person finds the said original document/s, the same shall be
returned to the below address immediately & if any person/s has any
objection/claim with regards to said flat, they must immediately contact
me within 14 days from the date of publication of this notice failing
which, claim if any, shall be deemed to be waived &/or abandoned.
Dated : 1/9/2024.

PARMAR, (2) MRS. JAINEELA JAYESH PARMAR, (3) MR. GAURAV JAYESH PARMAR, all
Residing at : L-1, Vidya Laxmi Building, L.T. Kotnis Marg, Near Hinduja Hospital, Mahim
West, Mumbai-400 016; are going to purchase a Residential Flat premises being
situated at : Flat No. 4, 1st Floor, Neni Niwas Building, Plot No. 131, Sindhi Immigrants
CHS Ltd, Road No. 8, Sindhi Society, Chemb i-400 071, ing area of
688 Sq.fts. carpet equivalent to 63.94 Sq.mtrs. Carpet, from its owner/ Seller MR.
PANKAJ JAMNADAS POPAT as per their deal. The said MR. PANKAJ JAMNADAS POPAT
all the rights in the said flat by way of Gift from his mother SMT. BHAGIRATHI JAMNADAS
POPAT vide Gift Deed dated 10.12.2009 duly Registered with the Office of the Sub-
Registrar, Kurla, bearing Registration No. BDR-3-11673-2009 DATED 11.12.2009 and
now MR. PANKAJJAMNADAS POPAT is the sole absolute 100% owner of the said flat.
Allthe persons / legal heirs/ entity having any claims, objections, upon the said Flat by way
of legacy, maintenance, encumbrances, inheritance, bequeath, transfer, mortgage, sale,
lien, charge, trust, maintenance, Release, Gift, or otherwise howsoever required to make
the same known to the undersigned by Registered Post with acknowledgement due along
with documentary proof within 14 days from the date of publication of this notice,
otherwise claims / objections if any received thereafter will be considered as waived for all
intended purposes and will not be entertained in any conditions thereafter and then my
clients will be entitled to proceed further in the matter for purchase of said Flat and
execute, sign, register the Sale Deed or Agreement for Sale for the same before concerned
Sub-Registrar Office, with the Seller.

R/O: 201/1, Rudra Plaza, Opp. VMC Gas Office, Dandia Bazar Main Road,
Vadodara, Gujarat 390 001.
NOTICE OF 315" ANNUAL GENERAL MEETING TO BE HELD THROUGH
VIDEO CONFERENCING(VC)/OTHER AUDIO-VISUAL MEANS(OAVM)

The notice is hereby given that the 31¢' Annual General Meeting (‘AGM”) of Ramchandra
Leasing and Finance Limited will be held on Monday, September 23, 2024, at 11:30
AM (IST) through Video Conferencing(“VC”), to transact the Businesses, as set out in
the Notice of AGM. The Electronic copies of the Notice of AGM have been sent on
Saturday, August 31 2024 to all the members whose email IDs are registered with the
Company/Depository Participant(s) as on Friday, 23 August, 2024, The same is also
available on the Bombay Stock Exchange website www.bseindia.com and on the
Company’s website https://www.ramchandrafinance.in/Members holding shares either
in physical form or in dematerialized form, as of the cut-off date of Monday, September
16, 2024, may cast their vote electronically on the Business as set out in the Notice of
AGM through an electronic voting system set up by Purva Sharegistry India Pvt. Ltd.
from a place other than the venue of AGM (“remote e-voting”). All the members are
informed that:

Notice is hereby given that | am investigating and verifying the title on
behalf of my client, in respect of the residential flat mentioned hereunder,
which is presently owned by MR. SIRAJAHMED JAMALBHAI BORAAND
MRS. FAUZIA SIRAJ BORA, together with their 100% ownership right, title
and interest in the said flat and they are holding Ten shares of Rs. 50/-
each, bearing Share Certificate No. 16, having Distinctive Nos. 151 to 160.
Following are the sequence of title document:-

(A) Registered Agreement for Sale, Dated. 3 rd December, 2008, between
LASHKARIA CONSTRUCTON PVT. LTD - therein referred to as the
Promoters, the party of the one part, in favour of above owners, therein
referred to as the Flat Purchasers the party of the other part, registered
with the Sub Registrar of Assurances, Andheri Taluka, bearing Document
No. BDR-1/11532/2008, Dated. 4th December, 2008.

All persons having or claiming any right, title interest, claim and demand of

PUBLIC NOTICE

TAKE NOTICE THAT The Flat No. B/104, on FIRST Floor,
(admeasuring area 60.59 Sq. Mtrs. area), BLDG TYPE-1, Building in
the complex Known As “ MOTI NAGAR, ” at Village KURGAON,
TALUKA - PALGHAR, DISTRICT - PALGHAR, Maharashtra
Agreement for Sale, vide Serial No. PLR- 189/2015, registered on
09/01/2015 is owned by late. SHRINIVAS S. KULKARNI died
intestate on dated 23/11/2021 leaving behind him only legal heirs
namely his WIFE - PADMAJA S. KULKARNI & DAUGHTER-
RASIKA SHRINIVAS KULKARNI The abovementioned legal heirs
willing to sell said flat, Hence if any person have any claim, right,
objection whatsoever nature intimate such claim, right, objection to
undersigned within 14 days from the date of publication of this notice
the said property.

Add : Shop No. 1, Shree Sai Leela CHS Ltd, Paranjape Sd/- | | place: Mumbai. VIJU M. KHITHANI Dated this 31" day of August 2024
Chawl Near Shiv Mandir, Ambernath East, 421501, Ketan Mali Date: 01/09/2024 ADVOCATE HIGH COURT. Office At. — C/o Hemant P. Patil,
Mob 9867897758 , Email Id-adv.ketanmali@gmail.com (Advocate) Chembur Camp, Mumbai-400 074. Boisar, Ostwal Empire, Near Gurudwara Road,
Sundaram Apartment, L/4, Sign /-
RAMCHANDRA LEASING AND FINANCE LIMITED PUBLIC NOTICE Shop No. 04, Tal. Dist. Palghar, (Adv. Vitesh Hemant Patil)
CIN: L65910GJ1993PLC018912 Mobile No. 9823114823 Advocate

PUBLIC NOTICE

This is to inform general public at large that my clients (1) MR.
PANNKAJ SURESH AHUJA and (2) MR. SURESH SEVARAM
AHUJA are going to purchase a Residential Flat premises situated at
: Flat No.4, Building No.23, A-Wing, 1* Floor, Chembur Navjivan
Co-op. Hsg. Soc. Ltd, R.C. Marg, Chembur, Mumbai-400 074;
admeasuring 624 Sq. ft. (Carpet) from its previous owner MR.
MITSUAKI KURITA as per their deal.

That following chain of previous original documents in respect of the
above said flat has been lost / misplaced by the previous owner MR.
MITSUAKI KURITA and the same are not traceable inspite of
repeated searches and diligent efforts of the same :-

Yatra was organized hard to ensure that the i) the remote e-voting shall commence on Thursday, September 19, 2024 (9.00 A.M) whatsoever nature into or upon the said flat or any part thereof by way of| | 1. Allotment letter of said flat for flat allotted to MISS. SAVITRI

i i i ' ii) ‘the remote e-voting shall end on Sunday, September 22, 2024 (5.00 PM) sale, gift, lease, lien, charge, trust, mortgage, maintenance, leave and JAGATRAI UTTAMSINGH in the year 1962. (The name of MISS.

in Dindoshi Assembl overnment's schemes | |} - sale, gift, lease, lien, charge, trust, mortgage, , :

constituenc unde}li feach everv home v) ég%’;ifﬁg}tgrh;ggggﬁfhheaﬁsﬁggtg&%ﬁgﬁ%g&%giﬁ;ﬁ;2%?31‘:C"thgfef license, easement or otherwise howsoever and/or against the owners are SAVITRI JAGATRAI UTTAMSINGH was changed to SMT.
y ry : date Monday, September 16, 2024, may obtain the login ID and password by sending | | ereby required to make the same known in writing to the undersigned SAVITRI P. ADVANI due to her marriage and accordingly

the leadership of Shiv

Under the leadership

a request at following email id’s: www.evoting.purvashare.com or issuer/RTA.

supported with the original documents at his office at Shop No. 17, Ground

endorsement of made on backside of share certificate

Sena (Eknath Shinde) and guidance of| v Lgie%i%iffﬁégmi?.fiﬁ\%ﬁffé’,irﬁ,l&an"eﬂﬁ;f‘i%‘fnss%',}&?n%g:ngggitvf)iuﬂrfn”cﬁi; floor, Nirmala C.H.S. Limited, Junction of Caesar Road and J.P. Road, 06.04.1967 for change of name of SAVITRI).
party's department department head 239 September, 2024 (Both the days are inclusive) ’ ’ Aqdhen (West),Mumbai-400 058,E Mal|; sha|leshbshgh19§_2@gmgll.com 2. Sale Agreement for flat sold by SMT. SAVITRI P. ADVANI to _SHRI.
. . Members may note that the remote e-voting module shall be disabled by Purva| |within 14 days from the date of publication of this notice failing which, the PRAKASH V. PUNJABI & SHRI. VASUMAL B. PUNJABI in the
head Ganesh Shinde. Ganesh Shinde Y 9 Y
. ’ Sharegistry after the aforesaid date and time for voting and once the vote on aresolution | | claims etc. if any, of such person(s) shall be considered to have been year 1987.
The Rath Yatra was department head $hcast bybthe mﬁmﬁen the Ttim-ber ;shzll not b;e a"owted to _cha;ngtﬁ ﬂ:élﬁﬂsequenlﬂy- waived and/or abandoned, and the transaction between the owners and| | 3. Sale Agreement for flat sold by SHRI. PRAKASH V. PUNJABI &
concluded with great Poonam Vaidya, | | attendine AGM but shall not be entitied to cast their vote again. A person whose name | | ™Y client shall be completed. SHRI. VASUMAL B. PUNJABI to SMT. ARCHANA KOJIN KURITA
enthusiasm from department coordinator isr;e;o:jded in_tthg register (:rf] merr;befefr(sj otrin ;]helel ;;agistcte_l;lofdbtenefic:_ilatlhom;ne_rl_stme;intaimid SCHEDULE OF THE RESIDENTIAL FLAT intheyear 19_88. . o ) .
.. . . . e depositories as on the cut-off aate shall be entitied to aval e 1ac of remote imi i
Jijamata Vidyalaya in Vishnu Sawant, e-yvoting. positori u I vai ility Flat No. 404, Fourth Floor, C_Breen Court C.H.s. Limited, C.D. Barfiwala All persons having any claim against into or upon in respect of_the said
Malad East to Kurar former corporator The Company has appointed Mr. Harsh Manoj Jain, Practicing Company Secretary as Road (Juhu Road), Andheri (West), Mumbai 400 _058, Maharasht_ra, pro_perty by way of sale, exchange, mor’cgage, ch_arge, gift, tru_st,
_a a as_ . " p the Scrutinizer. admeasuring 790 square feet carpet area, along with one car parking maintenance, possession, tenancy, lease, license, lien or otherwise
Vlllage, Triveni Nagar, V1naya Sawant, Members holding shares in dematerialized mode are requested to register their email | | space number 8, and the said building is consisting of Stilt plus Nine upper are hereby requested to make it known the same to the undersigned
Sanjay Nagar, Ramlila assembly organizer addresses and mobile numbers with their relevant depositories through their depositary | | floors with lifts, and the building is constructed in the year 2005, situatedon| | and/or to my clients within 15 (Fifteen) days from the date of
. . N participants. Members holding shares in physical mode are requested to furnish their : _ N . : o PR . .
Maldan, Ratnaglrl Sitaram Jadhav, email addresses and mobile numbers with the Company’s Registrar and Share Transfer the land 'havmg C.TS. NO_ CTS NOS' 489 (Part), 511 (Part) AND 512, Publication O_f this NOtI(_:e fallmg which it shall be conS|der_ed as haY'”g
: : Agent or on Company Website on https://www.ramchandrafinance.in/.If you have an . ) - ’ - )
Hotel Samna Parivar to  assembl coordinator g pany y y| |situated in the Revenue Village-Vile Parle West, Taluka-Andheri, in the been non-existent, waived and abandoned and any claims received
’ - y ) queries or issues regarding attending AGM & e-Voting from the Purva e-Voting System, | | Registration District of Mumbai Suburban in K West Municipal ward. thereafter will not be considered valid in any manner and then my
Santosh Nagar Market Krishna Desai, deputy %‘2’;%@(‘;’6?3;” email to evoting@purvashare.com or contact at 022-49614132 and | | pjace: Mumbai. clients will be free & entitle to proceed further in the matter for purchase
and finally Julie Aunty department heads i For and on behalf of | |Date: 01stSeptember, 2024. sq).| | of said flat and execute, sign & register the Agreement for Sale / Sale
Kamlaound. A large Sudam Awhad, Prakash Ramchandra Leasing and Finance Limggﬁ SHAILESH B. SHAH, asgdbc;fitgztz?gfi fslg'jrt.day of Sept, 2024 <
number of women Manjalkar and Nitin i B.Com.,, LL.B. - : )
o . ; Ja ; . Pradeep Jain Advocate High Court.| |T/108/7, Inlaks Hospital Road, Chembur  ADV. MOHINI T. KUNDNANI
participated in this Swami women's | |Place: Vadodara Director N g )
at B 4 ‘t’)l Sinat Date: 31/08/2024 DIN: 03363790 Registration No. MAH/644/1988.| | Colony, Chembur, Mumbai-400 074. ADVOCATE HIGH COURT
atra an expresse assembly coordinator
their happiness and Divya Khadtale, //% CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED 80 NEOGEM INDIA LIMITED Notice under Order 5 Rule 20(1-A) of C.PC.
thanked Chief Minister branch head Sudhakar %// Chola Corporate Office: "CHOLA CREST", C 54 & 55, Super B-4, ‘~ ] CIN: L36911MH1991PLC063357 ) IN THE COURT OF THE SENIOR CIVIL JUDGE,
Elnath Shinde, Gawande,  women's BAMMAR  Thiru Vi Ka Industrial Estate, Guindy, Chennal-600033. O vl ol I
Devendra Fadnavis, Ajit branch organizer Sakshi Branch Office: 2nd Floor, Lotus IT Park Office No.203, Road No.16, Wagle NOTICE TO THE MEMBERS Mr. Dexter D'Costa ... Applicant
Pawar and praised their Rahate and Vaishali Estate, Panch Pakhdi, Thane, Maharashtra-400604. NOTICE is hereby given that the Thirty-third (33%) Annual General Meeting (AGM) of the o Versus
lici d thanked Jadh 1 ith all [Rule 8 (1)] POSSESSION NOTICE Members of Neogem India Limited (the Company’) (CIN: L36911MH1991PLC063357) will Late Casimiro De Costa & others
policies — an anxe adhav, along with a [For Inmovable Property] be held on Monday, September 30, 2024 at 9.30 a. m. (IST) at the Registered Office of the| |~ .. Deceased

them. Shiv Sena leader
Ganesh Shinde said
during this time that
the purpose of this
Rath Yatra is to spread

the major officers and
workers of Dindoshi
assembly worked
tirelessly to make this
Rath Yatra a success.

Whereas, the undersigned being the Authorised Officer of
Investment And Finance Company Limited, under th

Public Notice in Form XIlIl of MOFA (Rule 11(9) (e))
District Deputy Registrar, Co-operative Societies, Thane
& Office of the Competent Authority
under section 5A of the Maharashtra Ownership Flats Act, 1963
First floor, Gavdevi Bhaji Mandai, Near Gavdevi Maidan, Gokhale Road, Thane (W)-400 602
E-mail:- ddr.tna@gmail.com Tel: 022-2533 1486

dates specified in Column [C] to repay the outstanding amount i
below with interest thereon within 60 days from the date of recei

of the properties mortgaged with the Company described herein b
the respective dates mentioned in Column [E] in exercise of the p
under Section 13[4] of the Act read with Rule 8 of the Rules made

No.DDR/TNA/ deemed conveyance/Notice/20353/2024 Date :- 28/08/2024
Application u/s 11 of Maharashtra Ownership Flats (Regulation of the
Promotion of construction, Sale, Management and Transfer) Act, 1963

Application No. 545 of 2024.
Applicant :- Mira Aarpan Co-Operative Housing Society Ltd.
Add : Village Navghar, M. I. G. Complex, Opp. MBMC Parking, Mira

with the properties mentioned below and any such dealings

Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 here-
inafter called the Act and in exercise of powers conferred under Section 13[12] read with
Rules 3 of the Security Interest [Enforcement] Rules, 2002 issued demand notices call-
ing upon the borrowers, whose names have been indicated in Column [B] below on

The borrowers having failed to repay the amount, notice is hereby given to the borrowers in
particular and the Public in general that the undersigned has taken Symbolic possession

The borrowers in particular and the Public in general are hereby cautioned not to deal

charge of M/s. Cholamandalam Investment And Finance Company Limited for an
amount mentioned in Column [D] along with interest and other charges.

Under section 13 [8] of the Securitisation Act, the borrowers can redeem the secured
asset by payment of the entire outstanding including all costs,

M/s. Cholamandalam
e Securitisation and

ndicated in Column [D]
ipt of the said notice.

elow of the Columns on
owers conferred on him
there under.

will be subject to the

charges and expens-

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
GOLDEN WEALTH ADVISORY PRIVATE LIMITED
RELEVANT PARTICULARS

1 [ Name of corporate debtor GOLDEN WEALTH ADVISORY
PRIVATE LIMITED

10/11/2012
RoC- Mumbai

2 | Date of incorporation of corporate debtor

3 | Authority under which corporate
debtor is incorporated / registered

4 | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

5 | Address of the registered office and
principal office (if any) of
corporate debtor

6 | Insolvency commencement date

in respect of corporate debtor

7 | Estimated date of closure of
insolvency resolution process

8 [ Name and registration number of
the insolvency professional acting
as interim resolution professional.
9 | Address and e-mail of the

interim resolution professional,

as registered with the Board

U74110MH2012PTC237832

Registered Office : 213, Floor-1, Plot -407
Doulat Bhuvan, Kalbadevi Road, Kolbhat Lane,
Kalbadevi, Mumbai, Maharashtra, India,400002

29th August, 2024

25th February, 2025

Name : Keyur Jagdishbhai Shah
Reg.No.:
IBBI/IPA-002/IP-N00244/2017-2018/10729
Email ID: cs.keyurshah@gmail.com
Address : 1007, Sun Avenue One,
Bhudarpura, Ayojannagar, Manekbaug,
Ahmadabad, Gujarat - 380015

Email: cirp.goldenwealth@gmail.com
Address : 1007, Sun Avenue One,
Bhudarpura, Ayojannagar, Manekbaug,
Ahmadabad, Gujarat -380 015

10 | Address and e-mail to be
used for correspondence with the
interim resolution professional.

11 | Last date for submission of claims 12th September, 2024 (14 days from the

commencement of CIRP)

12 | Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional

Not Applicable

13 | Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Not Applicable

14| (a) Relevant Forms and
(b) Details of authorized
representative available at:

(a) Web link:
https://www.ibbi.gov.in/home/downloads
(b) Not applicable

Notice is hereby given that the Honble National Company Law Tribunal, Mumbai Bench
has ordered the commencement of a corporate insolvency resolution process of M/s
Golden Wealth Advisory Private Limited on 29th August, 2024 vide Order no. RCP(IB)
No. 10/MB-IV/2024 connected to CP(IB) No. 521/MB-IV/2023.

The creditors of M/s Golden Wealth Advisory Private Limited, are hereby called
upon to submit their claims with proof on or before 12th September, 2024 to the interim
resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proofin person, by post or by electronic means.
A financial creditor belonging to a class, as listed against the entry No. 12, shall
indicate its choice of authorised representative from among the three insolvency
professionals listed against entry No.13 to act as authorised representative of the
class in Form CA Not Applicable.

Submission of false or misleading proofs of claim shall attract penalties.

IP Keyur Jagdishbhai Shah,

Interim Resolution Professional of

Golden Wealth Advisory Private Limited

IP Registration No: IBBI/IPA-002/IP-N00244/2017-18/10729
AFANUMBER: AA2/10729/02/151024/202906

AFA VALID UPTO 15/10/2024

Date : 30th August, 2024
Place : Ahmedabad

Company at G-32, Gems & Jewellery Complex lll, Seepz (SEZ), Andheri (E), Mumbai-400 096,
to transact the business as set out in the Notice of the AGM in accordance with the General
Circular No. 09/2023 issued by the Ministry of Corporate Affairs dated September 25, 2023
read with General Circular No. 20/2020 dated May 5, 2020, General Circular No. 14/2020
dated April 8, 2020 and General Circular No. 17/2020 dated April 13, 2020 (collectively referred
to as ‘MCA Circulars’)and the Securities and Exchange Board of India (‘'SEBI’) Circular No.
SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated 07" October, 2023, read with Circular No.
SEBI/HO/CFD/CMD1/CIR/P/ 2020/79 dated 12" May, 2020 in relation to Additional relaxation
in relation to compliance with certain provisions of SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015-(collectively referred to as ‘SEBI Circulars’). The Notice of
the 33 AGM along with the Annual Report 2023-24 will be sent through electronic mode only
to those Members whose e-mail addresses are registered with the Company or Registrar &
Transfer Agent or Depositories. The requirement of sending physical copies of the Notice of the
AGM has been dispensed with, vide MCA Circulars.
The Annual Report 2023-24 of the Company, inter alia, containing the Notice and the
Explanatory Statement of the 33 AGM will be available on the website of the Company
at https://lwww.neogemindia.com, website of the stock exchange i. e. BSE Limited at
www.bseindia.com and on the website of National Securities Depository Limited (NSDL) at
https://lwww.evoting.nsdl.com.
The Company is providing to its Members the facility of remote e-Voting as well as during the
AGM by way of poll in respect of the business to be transacted at the AGM and for this purpose,
the Company has appointed NSDL for facilitating voting through electronic means.
Manner of registering / updating email addresses:
 Shareholders holding shares in dematerialized mode can register / update email, Mobile
details etc. with their depository participants
« Shareholders holding shares in Physical mode can register / update their email address,

bank details, KYC details and contact details through submitting the requisite ISR-1 form

along with the supporting documents. ISR-1 Form can be obtained by following the link :

www.neogemindia.com
Further, notice is hereby given pursuant to Section 91 of the Companies Act, 2013, read
with the Regulation 42 of the Securities and Exchange Board of India (Listing Obligations
and Disclosure Requirements) Regulations, 2015 (‘Listing Regulations’) that the Register of
Members and the Share Transfer Books of the Company shall remain closed from Monday,
September 23, 2024 to Monday, September 30, 2024, both days inclusive, for taking record
of the Members of the Company for the purpose of remote e-voting and poll at AGM.

To, The Interested Parties No. 2

2. MRS. CHARUSHILA ASHOK SAWANT
ALIAS SAWANT CHARUSHEELA ASHOK,
Wife of late Darryl D'Costa Alias Darryl
Paul De Costa, age 46 years, widow,
service, nodin Indian National, R/o
Navjeeva Chaw K 38, Bhodh Viharmarg,
Near Haruyalli Village, Vikhroli (East),
Mumbai, 400083.

WHEREAS the applicant above named
has filed an application for Initiation of
Inventory Proceedings of the deaths of
the deceased under section 373(1) (b) of
the Goa Succession, Special Notaries &
Inventory Proceeding Act, 2012.

AND WHEREAS the notice issued to you
on the above last known addresses has
been returned unserved.

And whereas advocate for the Cabeca-
de-Casal has filed an application praying
that interested parties no. 2 be served
through substituted service by publication
of notice in a newspaper in Mumbai, by
way of substituted service and whereas
this court is satisfied that this is a fit case
for ordering that notice to be served on
I.P. no. 2. on English as well as Marathi
daily newspaper circulated at the last
known address being Mumbai.

Now therefore, notice is hereby given to
you under order 5 Rule 20(1-A) CPC, to
appear before this Court on 08/10/2024 at
2.30 p.m. in person or by a pleader to
plead in the matter.

Take further notice that in default of your
appearance on the day before mentioned
the matter will be heard and determined in

Date :September 01, 2024
Place : Mumbai

For NEOGEM INDIA LIMITED,

Chairman & Managing Director

your absence.
Given under my hand and the seal of this
Court, on this 27th day of August, 2024.
Sd/- ( Shilpa S. Pandit)
Senior Civil Judge ‘A’ Court D
Mapusa, Goa

Sd/-
Gaurav Doshi

DIN-00166703

Rameshwar Media

4 es before notification of sale.
Road (E.), Tal. & Dist. Thane-40\1’;?s7us SI. Name And Address of Borrower & = 5
o ==
Opponents :- 1. Mira Housing Development Corporation (MVHDC), 2. % Loan Accc;;]nt Number q°, g § Outstanding g §
The Estate Investment Co. Pvt. Ltd., 3. Venubai Anant Kini Take the 58 Amount TN
notice that as per below details those, whose interests have been vested 1| Loan Account No: HE01BLP00000005886 & |O 5= o3
in the said property may submit their say at the time of hearing at the 1) Suiit Sh'HEg1 BII;POOOSQOO:‘731A7 licant) 2 o
venue mentioned above. Failure to submit any say shall be presumed S)hivsulflankarXse::iezr(ComA? Ii(caag)l?’:i)lggéma) [l [D] [E]
that nobody has any objection in this regard and further action will be Suiit Sinah g Applicant pg Rai § hreedevi S Rs. 6784861/- S
taken accordingly. The hearing in the above case has been fixed on Szj'l ing é 0 %O Ican )’. ) Rajeshree evi < as on 06-06-2024 S
19/09/2024 at 1.30 p.m. § |vsr.1ankar ingh ( o__Ap_lecant), All are res_ld- & and interest Ry
Description of the Property - Mauje Navghar, Tal. & Dist. Thane ing at: A/803’ 8th Fl, S-a"aj Garden, Irani Wadi-3, @ thereon 2
i Kandivali West, Mumbai-400067. g : 3
Old Survey No. | New Survey No. | Hissa No. Area DESCRIPTION OF THE IMMOVABLE PROPERTY: Flat No.803, Admeasuring 422
452 152 Pt (1) 1181.97 Sq. Mtrs. Sq.fts. Carpet Area, On the 8th Floor, In the A Wing. In the Building known As Sai
sd/- Raj Gardens and the Society known as Sairaj Garden Co-Op. Hsg. Soc. Ltd.
. Constructed On Land Bearing C.T.S. No. 141B & 141/3 Of Village: Malad North.
Di(s[t)r';;:tK éﬁggt';,l\g:;igﬁ)ar, Taluka: Borivali And Registration District of Mumbai City & Suburban.
Co.Operative Societies, Thane & Date: 01-09-2024 Sd/- Authorised Officer
Competent Authority U/s 5A of the MOFA, 1963. Place: Mumbai M/s. Cholamandalam Investment and Finance Company Limited
FORM A - PUBLIC ANNOUNCEMENT

in the notice sent to the members through e-mail.

that the Notice and Annual Report 2023-24 will

website of NSDL https://www.evotingindia.com.

or cast the vote again.

herewith and forms part of the AGM Notice.

Date : 14™ August, 2024
Place : Mumbai

HARIA APPARELS LIMITED

Regd. Office: Haria Centre, 8 Subhash Road, Vile Parle (East), Mumbai - 400 057.

CIN: L18204MH2011PLC212887
Phone : 91-022-6239 0086 Emall:- accounts@hariagroup.com

Notice is hereby given that the THIRTEEN ANNUAL GENERAL MEETING of the Members of HARIA
APPARELS LIMITED (“AGM”) will be held on Monday, 30" September 2024, at 11:00. A.M. through the
Video Conferencing (VC) and Other Audio Visual Medium (OAVM)to transact the agenda items mentioned

Pursuant to the General Circular No. 10/2022 dated December 28, 2022, issued by the Ministry of
Corporate Affairs (MCA) and Circular SEBI/HO/CFD/PoD-2/P/CIR/2023/4 dated January 5, 2023 issued
by SEBI (hereinafter collectively referred to as “the Circulars”’), companies are allowed to hold AGM
through VC, without the physical presence of members at a common venue. Hence, in compliance with
the Circulars, the AGM of the Company is being held through Video conferencing/other audio visual
means(“VC / OAVM”), without the physical presence of the Members at a common venue. In
compliance with the provisions of the Act, SEBI Listing Regulations and MCA Circulars, the AGM of the
Company is being held through VC / OAVM. The deemed venue for the AGM shall be the Registered
Office of the Company. The attendance of the Members attending the AGM through VC/OAVM will be
counted for the purpose of reckoning the quorum under Section 103 of the Act.

The Annual Report of the Company for the year 2023-2024 including the financial statements for the
year ended March 31, 2024 (“Annual Report”) along with the Notice of AGM will be send by email to all
those members, whose email addresses are registered with the Company or with their respective
Depository Participants (“Depository”) and the Company’s Registrar and Transfer Agent, Link Intime
India Private Limited in accordance with the MCA Circulars and the SEBI Circulars. Members may note
also be available on
www.hariaapparels.com, websites of the Stock Exchanges i.e. BSE Limited at www.bseindia.com and on the

In terms of and in compliance with the provisions of Section 108 of the Companies Act, 2013, read with
Rule 20 of the Companies (Management and Administration) Rules, 2014 as amended by the
Companies (Management and Administration) Amendment Rules, 2015, and Regulation 44 of the
Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements) Regulations,
2015, the Company is pleased to offer remote e-voting facility as an alternate to all its Members to
enable them to cast their vote electronically instead of casting the vote at the Meeting. The Members
who have cast their votes by remote e-voting may participate in the Meeting even after exercising their
right to vote through remote e-voting but shall not be allowed to cast vote again at the Meeting. For this
purpose, the Company has entered into an agreement with NSDL for facilitating e-voting to enable the
Shareholders to cast their votes electronically. The Company is also providing facility for voting by Ballot
at the Annual General Meeting apart from providing remote e-voting facility for all those members who
are present at the general meeting but have not cast their votes by availing the remote e-voting facility.

The remote e-voting facility shall be opened from Monday, 23 September, 2024 at 9.00 a.m. to
Sunday, 29" September, 2024 till 5.00 p.m., both days inclusive. The remote e-voting facility shall not
be allowed beyond 5.00 p.m. on Sunday, 29" September, 2024. During the period when facility for
remote e-voting is provided, the members of the Company, holding shares either in physical form or in
dematerialized form, as on the cut-off date/entittement date, may opt for remote e-voting. Provided that
once the vote on a resolution is cast by the member, he shall not be allowed to change it subsequently

The Register of Member of the Company shall be closed for the purpose of Annual General meeting from
Monday, 23 September, 2024 to Saturday, 28" September, 2024 (both days inclusive). Instructions for
participating in the meeting through VC/OAVM and exercising voting rights by remote e-voting are attached

the Company’s website "
the Stock Exchanges i.e.

https://www.evotingindia.com.

cast the vote again.

By Order of the Board of Directors
For Haria Apparels Limited
SD/- Date : 14" August, 2024

Place : Mumbai
UTSAV JAYSUKH MARU

DIRECTOR
DIN No. 07752233

HARIA EXPORTS LIMITED

Regd. Office: Haria Centre, 8 Subhash Road, Vile Parle (East), Mumbai - 400 057.

CIN: L51900MH1970PLC014758

Phone : 91-022-6239 0086 Email:- accounts@hariagroup.com

Notice is hereby given that the FIFTY FOURTH ANNUAL GENERAL MEETING of the Members of
HARIA EXPORTS LIMITED (“AGM") will be held on Monday, 30" September 2024, at 11:45 A.M. through the
Video Conferencing (VC) and Other Audio Visual Medium (OAVM) to transact the agenda items mentioned
in the notice sent to the members through e-mail.

Pursuant to the General Circular No. 10/2022 dated December 28, 2022, issued by the Ministry of
Corporate Affairs (MCA) and Circular SEBI/HO/CFD/PoD-2/P/CIR/2023/4 dated January 5, 2023 issued
by SEBI (hereinafter collectively referred to as “the Circulars”), companies are allowed to hold AGM
through VC, without the physical presence of members at a common venue. Hence, in compliance with
the Circulars, the AGM of the Company is being held through Video conferencing/other audio visual
means(“VC / OAVM”), without the physical presence of the Members at a common venue. In compliance
with the provisions of the Act, SEBI Listing Regulations and MCA Circulars, the AGM of the Company is
being held through VC / OAVM. The deemed venue for the AGM shall be the Registered Office of the
Company. The attendance of the Members attending the AGM through VC/OAVM will be counted for the
purpose of reckoning the quorum under Section 103 of the Act.

The Annual Report of the Company for the year 2023-2024 including the financial statements for the year
ended March 31, 2024 (“Annual Report”) along with the Notice of AGM will be send by email to all those
members, whose email addresses are registered with the Company or with their respective Depository
Participants (“Depository”) and the Company’s Registrar and Transfer Agent, Link Intime India Private
Limited in accordance with the MCA Circulars and the SEBI Circulars. Members may note that the Notice
and Annual Report 2023-24 will also be available on the Company’s website www.hariaexports.com, websites of
BSE Limited at

www.bseindia.com and on the website of NSDL

In terms of and in compliance with the provisions of Section 108 of the Companies Act, 2013, read with
Rule 20 of the Companies (Management and Administration) Rules, 2014 as amended by the
Companies (Management and Administration) Amendment Rules, 2015, and Regulation 44 of the
Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements) Regulations,
2015, the Company is pleased to offer remote e-voting facility as an alternate to all its Members to enable
them to cast their vote electronically instead of casting the vote at the Meeting. The Members who have
cast their votes by remote e-voting may participate in the Meeting even after exercising their right to vote
through remote e-voting but shall not be allowed to cast vote again at the Meeting. For this purpose, the
Company has entered into an agreement with NSDL for facilitating e-voting to enable the Shareholders to
cast their votes electronically. The Company is also providing facility for voting by Ballot at the Annual
General Meeting apart from providing remote e-voting facility for all those members who are present at
the general meeting but have not cast their votes by availing the remote e-voting facility.

The remote e-voting facility shall be opened from Monday, 23" September, 2024 at 9.00 a.m. to
Sunday, 29" September, 2024 till 5.00 p.m., both days inclusive. The remote e-voting facility shall not
be allowed beyond 5.00 p.m. on Sunday, 29" September, 2024. During the period when facility for
remote e-voting is provided, the members of the Company, holding shares either in physical form or in
dematerialized form, as on the cut-off date/entittement date, may opt for remote e-voting. Provided that
once the vote on a resolution is cast by the member, he shall not be allowed to change it subsequently or

The Register of Member of the Company shall be closed for the purpose of Annual General meeting from
Monday, 23" September, 2024 to Saturday, 28" September, 2024 (both days inclusive). Instructions for
participating in the meeting through VC /OAVM and exercising voting rights by remote e-voting are attached
herewith and forms part of the AGM Notice.

By Order of the Board of Directors
For Haria Exports Limited
SD/-

UTSAV JAYSUKH MARU
DIRECTOR
DIN No. 07752233
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B} KERALA WATER AUTHORITY CRCIEEIEEY

Tender No : Re-e-tender SE/PHC/KKD/27/2024-25 Re-E-tender No.SE/PHC/KKD/28/2024-25
Jal Jeevan Mission - Wayanad District-1. CWSS to AMBALAVAYAL, NENMENI, POOTHADY
and PULPALLY Pts and Augmentation of WSS to KANIYAMBETTA GP-Construction and
commissioning of 25 MLD WTP and allied works at MANKUNNU-2. CWSS to Moopainad,
Meppadi and Vythiri Pts -Supply, Laying, and Commissioning of RWPM, Pumpset, Transformer &
Design, Construction and Commissioning of 15 MLD WTP at Nathankuni Meppadi GP EMD : Rs.
500000 Tender fee : Rs. 16540+(2978)GST Last Date for submitting Tender : 12-09-2024
04:00:pm Phone : 0495-2371046 Website : www.kwa.kerala.gov.in, www.etenders.kerala.gov.in
Superintending Engineer

KWA-JB-GL-6-519-2024-25 PH Circle Kozhikode

UDAY JEWELLERY INDUSTRIES LIMITED

L, Repd Ofice.; 2nd Floor, 3-6-3071, 3-6-307/2, 3-6-208/1, Hyderguda
U Y Main Road, Simple Natural Systems, Bashesr Bagh, Hydarabad,
Pl

Telangana, 500004, Ph: 04046538411,
E-mail: info@udayieweliery.com; website: www. udayjewslary com;
CIN. L7 4900TE1099PLC0B0A1 3

Notice of the Extraordinary General Meeting and e-voling
Motice is hereby given that an Extraordinary General Mesting ("EGMT) of the Members of the
Liday Jewallery Industrias Limited will ba held on Monday. Seplembar 23,2024 through
Video Conferencing VC* \0ther Audio-Yisual Means (D&YW, to fransact the bosiness a5 56t
Ut inthe notice of the 2aid meating
The EGM will be convengd in compliance wih the applicable provisions of e Companies
Act, 2013 [*the Act') and Rules framed thereunder and the SEBI {Listing Dbligations and
Disclosure Requirements) Regudations, 2015 [5EBI Listing Reguiations™) raad with Ministry
of Corporate Affairs General Gircudar nos. 14/2020 dated 0Bth April, 2020; 172020 dated
13th Aprl, 2020; 20/2020 dated 05h May, 2020: 02/2021 dated 13th January, 2021;
19/2021 dated &th Decemnber, 2021; 2172021 dated 14th December, 2021, 0272022 &
03/2022 dated Sth May, 2022, 1002022 & 11/2022 dated 28th Decamber, 2022 ; 092023
dated 25th September, 2023 issued by the Ministry of Cosposate Affgirs (WCA Circular™) and
Carcular ng. SEBIHO/CROVCFD-PoD-2/PICIR2023167 dated October 07, 2023 ("SEB
circudar'} isseed by SEBI (MCA Circular and SEBI Circular colectively referred as
'Clrculars’), without the physical presence of the meémbers at 3 common venue fo fransact
the business as setforth inthe Notice of EGM
The Company has campleted the dispaich of the Notice by email to the Members on
Saturday, August 31, 2024 1o the eligible members ol the company n respect of
Extraordinary Gereral Meeting of the company. The aforesald documents are also available
on the following hitps:‘udayiewellery. com'wp-content/uploads/ 2024/08 Notice-ol-
EGM 51.08.2024.pdf
The Company pursuant to Saction 108 of the Act read with Aule 20 of tha Companies
iManzpemeni and Administration) Fules, 2014 and Regulalion 44 of the SEBE Listing
Regulations, has providad remade e-vobing faciliby for votimg By alecironlc maans (e-voling)
o all Members for enabling them to cast their votes electronically on the. resolutions
proposed at tha EGM, The Company has engagad services of Central Depository Services
(India) Limited {"CDSL") as the agency to faciMate e-voling process, to enable tha Mambers
1o casttheir votes alectronically during the rermote e-voting and e-valing during the EGA.
Theramote e-voling pericd beging on Friday, Saptamber 20, 2024 (900 a.m. I5T) and ends
on Sunday, Septemiber 22, 2024 a1 (5.00 p.m. 15T). During this period shareholders™ of the
Compary, holding sharas aither in physical form or in demateriafized form, as on tha cut-ofl
datel.e, Sepiember 13,2024 may cast their vote electronically, The g-voling module shal be
disabled by COSL for voting thereatter and Members shall not ba aliowed to vote through
remate e-voting thereafter. Bnce the vote on a resolution is cast by a Member, the Membsr
shallnot be allowed to changa the vote subsaguently,

Thea faciiity Tor voting at the timsa of EGM througih e-voting praocess will be provided by COSL
and Mambess who have not already cast theirvote by remote-witing shall be able to exarcisa
thedr right bo wote at the ime of EGM, The Members who have cast their vota by e-voting prior
i thie EGM may also attend the EGM thraugh Video Conferencing VE S0ther Audso-Visual
Means (DAVIM] but shall not be entidlled bo cast their vole agam. A person who acquired shares
and became a member of the Company after the dispatch of the MNofice and holds shares as
on Cut-aff Dated @, September 13,2024, may obtain the lagin 10 and passward tor e-voting by
sending & request to Repistrar and Share Transfer Agents (RTA) M/E Bigshare Zervices
Privale Limited atl bsshyd@bigshareonlina.com or (0 company al
infodedayjewallery.comor at COEL . af helpdesk evoling@cdslindia.com. Howaver, if the
parsnn 5 alraady ragistered with COSL for remobe a-voling then the gxsting wser 1D-and
password can be used for casting vofe.

Al grievancas connected with the facsiy for voting by alecironic means may be addressad fo
Mr Rakesh Dakvi, St Manager, (GEGL, ) Gentrad Depositary Services (India) Limmited, A Wing,
Z5th Floor, Marathon Fuiurex, hafatial M#l Compoonds, N8 Jashi Marg, Loweer Pacel (East),
Mumbai - 400073 or send an email to helpdesk avotingi@edsiingia.com or call on 022-
23058542743 or toll free no, 1RB0O0 22 55 33022 (on Nivya Soni , Company Secrefary of
Liday Jewellery Indusiries Limitad, or sendan email to Info@udayjgwesary com

For Uday Jewelhéfﬂ}nMIﬁes Limited

Mivya Soni
Company Secretary & Compliance Dfficer

| ESSS W]

Piace: Hyderabad
Date; Avgust 31, 2024

FORM A - PUBLIC ANNOUNCEMENT

(Under Regulation & of the Insolventy and’ Bankrupicy Board of India
(Insalvency Resoiution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
GOLDEN WEALTH ADVISORY PRIVATE LIMITED

RELEVANT PARTICULARS

1 | Name of corporate debtor GOLDEN WEALTH ADVISORY
PRIVATE LIMITED

2| Deteof incorporation of corporate deblor | 1071172012

3| Authority under which corporale RoG- Mumba:

dabboris incorporated / registerad

4 | Corporata Identity No. | Limitad Lighilty | UT4110MH2012FTC237832

[dentification No. of corporate debtor

& | Address of the registerad office and
principal office (if any) of
corporate deblor

Registered Office ; 213, Floor-1, Plob 407
Dautat Bhuvan, Kalhadayi Road, Kalbhat Lang,
Kalhadey, Mumbal, Maharashira, [ndes 400002

£| Inzoivency commencement date
in respact of corporate debtor

29th Augusi, 2024

7 | Estimated date of closure of
insolvency rasolulion process

2ith February, 2025

B | Name and regisiration number of
the Inselvency professianal acting
&5 Inferim resalufion professional

Kame | Keyur Jagdishohal Shah
Reg. No. !
IBBIIPA-DDZNP-NID2442017-201 8110728

& | Addrass and g-mail of the
interim rasolution professional,
&5 reqistered with the Board

Email 10: es.keyurshah@gmail .com
Address © 1007, Sun Avenue One,
Bhudarpura, Aycjannagar, Manekbaug,
Ahmadabad, Gujaral - 380015

10 | Addrass and e-mail t¢ be
usad for comespandence with the
inbarim resalution prafessianal,

Emaif; cirp.goidenwezlthgmail.com
Address . 1007, Sun Avenue Cne,
Bhudargura, Ayojannagar, Manekbaug,
Ahmadabad, Gujarat -380 015

11 | Last date for submission of claims 12th Seplember, 2624 (14 days from the

commencementof CIRF)

12 | Clagses of creditors, if any, under
clause (b) of sub-seclion (GA] of
section 21, -ascerizined by ihe interm
resolution professional

Mok Applicable

13| Mames of Insolvency Professionals
(denlifiad 1o act as Autharisad
Represeniative of craditors in-a class
(Three names for each clgss)

Mot Applicable

14 | (3] Refevant Forms @nd
(b) Details of autharized
representative available at;

1a) Web link:
hifips www ibbi govinhomaldownlioads
(b} Mot applicable

Matice ks hateby glven that the Honble National Company Law Tribunal, Mumbail Bench
has ardered the commencement of & corporate insalvency resalution process of Mis
Golden Wealth Advisory Private Limited on 2%h August, 2624 vide Orderno, RCP{IB]
Mo. 10/MB-1Vi2024 connacted to CP(IB) Na. 521TMB-IV/2023.

The creditors of Wis Golden Wealth Advisory Private Limited, ard hereby called
upon 1o submit their claims with proal on or before 12th Septembear, 2024 to the inferim
regolution professional et ihe address mentionad against eniry No. 10,

The fingncial creditors shall submit thelr claims with proof by electronic. means oaly. All
other craditors may submit the claims with proof in garzon, By post or by elecironic means.
A financial crediter belonging 10.a class, as lsted against the eniry Mo, 12, shall
indicate ils choice of aulhosised represantalive fram amang the three insalvency
professionals fisted againat entry No 13 to act a5 authorised represantative af the
class in Form CA Kot &pplicable

Submission of false or migleading prools of claim shall atiract penalties.

IP Keyur Jagdishbhai Shah,

Interim Resolulion Prafessional of

Goldan Wealih Advisory Private Limited

IF Registration Nao: [BEIIPA-0027P-NI0244/2017-18/10729
AFANUMBER: AAZMOTIA021151024/ 202508

AFA VALID UPTO 15010/2024

Date ; 301k August, 2024
Place . Ahmedabad

CLASSIFIEDS

I AARTI SONI BT
BHANWAR LAL SONI R/D
Sanremo Flat-No-F-T02
Tth-Floor Puraniks
Abltante Survey No-236
Bavdhan Budruk Off
Mumbal Banglore
Highway Armament
Pune Maharashtra-
411021 changed my
name to JHANAK S0NI,

0040746559-2

PERSONAL

| YASH VIJAY CHUTE 5/0
VIJAY CHUTE R/O Ring-
Road Galli-No-2
Hanuman Nagar
Gondiva Maharashtra-
441601 changed my
name to YASH VIJAY.

0040746550-5 | KAVITA VIVEK
CHAVHAN DYO

| RAHUL BHAMDARI 570 HARIBHALU RAMBHALI
NEELAM BHAMNDARI RSO, GHDDASE W/0 VIVEK
5-2103 Panchshil SHANKAR CHAVAN R/O-
Towers Kharadi 733 Chavanwadi,
Dukirkline Pune Hatkhamba Ratnagiri
Maharashtra- 411014 Maharashtra- 415619

changed my name to
KAVITA VIVEK CHAVAN.

changed my minor
Son's name VIRAAJ
EBHANDARI to MILAAN

0040746560-1
BHANDARI aged-2-
Years. | MIRZA FATIMA BAIG
0040746550-4  MIRZA HAMED BAIG D/O
MIRZA HAMED BAIG R/O
| BHARTI KRISHNA Balbhim-Chowk, Beed,
HARALE D/O Maharashtra-431122
GORAKSHANATH changed my name to
PUNJAJI CHAVAN & EX- VIVIANA BEA.
WD KRISHNA AMBADAS
HARALE R/0-303 sk o

Emerald Isie-2 Royal-

Palms Goregaon, East-
Mumbﬂi Mahﬂrﬂ&hlrﬂ - Wl DRdE IR IEEET RrEGT 00|
400065 Got divorce from | 5" e weiasinin o varity  in
my EX-Husband iy gl g g Hlgy i
KRISHNA AMBADAS g ivk oy i
HARALE Decree-No,F- .":1"'.'4.'.":.'.:::.' ¥ aseceiations - of |
355/2023 dated- wesaara . PumATanE, Wa
nb“lﬂlrm-z" ﬂnd ::::;zl;l:ll-l-ul::lll::.*l-::.:h:':.lhlfln||.|Ilrlll-:; |
changed my name to vt Mgy b Bt s i 14
BHARTI GGHAH' ::IIIIIII'n.j-'IrII’Iv:II::!:Ih::I||:IIIII:::II:.-I::‘:::
SHANATH CHAVAN, are e 1o Ceeted 12
Al iR i [ETFE siainribimi
WD?#EEEE _3 TR E IR RIS T ] |

DEMAND NOTICE [SECTION 13(2

To,
Smt. Babita Gupta, Rio. Flat No. O 205, 2¥ Floor, Varsatile Valley Milje.
Cormbivili [E], Thane-421 204
Smt. Babita Gupta, Rio. Flat No. 105, 1% Floor, Versalile Valley, Village Nile
Combivili {E], Thane-421 204
|Dear Sir,

|Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002,

IMahim i Branch from time to time:-

Eabllities as per the terms and conditions-slipetated, the Bank has classfied the Debt

drafel & Canara Bank 2,
MAHIM-1| BRAMCH - Shop Ma. 88 110, Shrees Vila, T H, Ketana Mang, Mzhim, Mymba-400 16, Maharashin
o Tel, W ;8 224305545« Emall : cht0d2@eanzrahank com = Wabshe - waw Cangraback com

Sub. :- Demand MNotice Under Section 13 (2) of The Securitisation and
That Mrs Babita Gupta have availed the following Loans | Credit Facilibes from our

[Details of liability]

Nature of | Lean Amt. | Liability as on
I"“ Loan AIC. NS | LoaniLimi | gn?)  |08.08.3024 fin )| 2te of Interest
Hiusing i 10,35 Ba+2%
1, 164001365244 ¥t REOD, 000 62 AT 53086 penal int

The gbove said Loan [ Credit facilifies are duly secured by way of mortgage of the
assels more Specifically Described in the Schedula heraundear, by virue of the relevant
documents execuled by you m our favour. Since you had failed o discharge your

as MFA on 06.08.2024. Hence, we hersby issue this notice fo you under Saction 13(2)
of the subject Act caling upon ywou to discharge the entire liabéty of T 52,47, 520.86
{Rs. Fifty Two Lakh Forty Seven Thousand Five Hundred Twenty & Paise Eighty
Six Only) az on 08.08.2024 with accrued and up-to-date inferest and other expenszes
within Sixty Days from the date of the nolice, failing which we shall exercise all ar any
of the rights under Section 13(2) ofthe subject Act

Further, vou are hersby reslrained from dealing with any of the secused asseals
menticned in the schedue in any manner whatsoever, without our prigr consent, This
5 without prejudsce fo any other righls available 1o us under the subjecl Act & [ or any
ather law in force.

Your attention is invibed o provisions of sub-section (B} of Section 13 of the SARFAES]
Act, inrespect of fime available, 1o redsem the secured asssts

The demand nolice had also been issoed on 23.08.2024 to you by Regrsterad Post Ack
due to your [ast known address available in the Branch record,

SCHEDULE
The specific details of the assets Morigaged | Hypothecated are enumerated hereunder:
[ Parliculars of Mortgaged Asset

All the part and parcel of Residenfial Flat bearing Flat Mo, 105 on the 1% fioor
admeasuring 3576 5q. FL Carpel area, in “D" Wing of the project known' as
"WERSATILE VALLEY" Consiructed on land bearng old sureey | Hissa Mo, 118,
13- 144-, 18-, 1BMA & 1B, New Survey f Hissabo. 1209 14/ 18- 18- 1THA & 1B
situated al vilage ; Milje, Takhuka Kalvan & District Thane, Mame of the Title Holder ;
Smit Babita Gupta CERSAI Security Interest 1D : 400056713083

Date : 31.08.2024 Sdi-
Place: Mahim || Authorized Offlcer, Canara Bank

(f

DHOOT INDUSTRIAL FINANCE LIMITED
Registered Office Address: 504, Raheja Cendre, 214, Nariman Paint, Mumbai - 00 021,
Carparate Oflice Address: 1200, Rakeja Centre, 214, Mariman Poind, Mumbal - 408 621

CiM: L51000MHAATEPLED20725 Emall: cosecdifli@amail com
Tel.: ZZBAS050, 22635152 Fax: 22671155 Wobsie: www.dhootfinance.com

Unit No. 25, 26 & 27, Laxmi Plaza, Laxmi
Industrial Estate, New Link Road, Andheri
West, Mumbai - 400053.

Email: mumbai_andheriwest@tmbank.in
Ph: 022 26366240 / 26366260

CIN : L65110TN1921PLC001908
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DEMAND NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT
Borrower : 1. Mr. Sagar Sanjay Mohite S/o. Mr. Sanjay Mohite, Sainath Chawl
Committe, Ambedkar Nagar Datta Mandir Road, Malad East, Mumbai-400097.

2. Mrs. Sunanda Sanjay Mohite W/o. Mr. Sanjay Mohite, Sainath Chawl Committe,
Ambedkar Nagar Datta Mandir Road, Malad East, Mumbai-400097

Dear Sir/Madam,

Sub. : Demand Notice under Section 13(2) of SARFAESI Act in respect of Loan A/c.
No. 214700950100113 - Term Loan Rs. 19.50 Lakh availed by Mr. Sagar Sanjay
Mohite & Mrs. Sunanda Sanjay Mohite, availed at Mumbai Andheri West branch on
11.01.2023.

At your request, the Bank has granted through its Mumbai Andheri West branch from time
to time various credit facilities to the Borrowers as per the particulars mentioned in
Schedule-A. You, the Borrower/s have availed the credit facilities with an undertaking to
repay the said credit facilities and executed the necessary loan documents in favour of the
Bank and the borrower/guarantors/mortgagor have also created mortgage by way of deposit
of title deeds in respect of the property more fully described in Schedule B as primary
security.

The liability in the above loan account were duly acknowledged by you by executing
balance confirmation letters and revival letters and also other security documents from time
to time.

Consequent to the default committed by the borrower/borrowers in repayment of the
principal debt and interest thereon, the loan account, has been classified as Non Performing
Assets (NPA) as on 09.08.2024 as per the directions / guidelines of Reserve Bank of India
relating to asset classifications issued from time to time. Despite repeated requests you, the
Borrowers / guarantors have failed and neglected to repay the said dues/outstanding
liabilities.

You, the Borrowers, Guarantors, Mortgagor are hereby called upon by this Notice under
Section 13(2) to discharge the liabilities in full to the bank and to repay a sum of Rs.
19,80,797.67 (Rupee Nineteen Lakh Eighty Thousand Seven Hundred Ninety Seven and
Paise Sixty Seven Only) as on 11.08.2024 to the Bank within 60 days from date of this
notice. You are also liable to pay future interest 9.45% plus 2.00% penal interest on the
aforesaid amount together with incidental expenses, cost, charges etc. to the Bank within 60
days from the date of this notice.

Bank will exercise all or any of the rights detailed under Sub-Section (4) of Section 13 and
under other applicable provisions of the Act if you fail to repay the Bank the aforesaid
amount with future interest and all costs and expenses thereon.

You, the Borrower / Guarantors / Mortgagor are restrained from transferring by way of sale,
lease or otherwise, any of the above said assets more specifically mentioned in the schedule
hereunder after issuance of this notice as per Section 13(13) of the above Act and any such
transfer without prior written consent of the bank will not affect the rights of the Bank and
any such transfer shall be void.

The Borrower's / Guarantor's / Mortgagor's attention is hereby invited to the provisions of
sub section 8 of Section 13 ofthe Act, in respect of time available to redeem the assets.

Section 13(8) of the SARFAEST Act.

Where the amount of dues of the secured creditor together with all costs, charges and
expenses incurred by him is tendered to the secured creditor at any time before the date of
publication of notice for public auction or inviting quotations or tender from public or
private treaty for transfer by way of lease, assignment or sale of the secured assets.

i)the secured assets shall not be transferred by way of lease assignment or sale by the secured
creditor and

ii)In case, any step has been taken by the secured creditor for transfer by way of lease or
assignment or sale of the assets before tendering of such amount under this sub-section, no
further step shall be taken by such secured creditor for transfer by way of lease or assignment
or sale of such secured assets.

This notice is issued without prejudice to the Bank's right to initiate such other actions or
legal proceedings as it deems necessary under any other applicable provisions of law.

NOTICE

Notice 15 hereby ghen that the 467 Anrual General Mesting (AGH) is scheduled to b held on Friday,
Saptember 27, 2024 al 02:30 P M. [15T) {hrough Other audio visual means {0V without the presenca
ol The embers at-a commeon wenu, in corpdance with the provsons of the Comparies Act, 2013,
SEBI [Listng Oblpstions end Discioevne Reguiremenss) Regulatians, 2015 |EEBI Lsting Requlation)
e wilh General Circular Mo, 1472020 [daked Aped B, 2020), 1772020 [daled Apri 13, 2020), 202620
{dated May 5, 20200, H2031 (dated Jaruary 13, 2001, 2008 & 22027 (dated My 5, 208, 1003082
{dated December 28, 2022), tha latasi being Circfer No. 02023 {daled Saplemnber 25 2023) Esed
By Minisiry of Corporabe Affairs MMCA ClroularsT) and drouiar No, SEBIHONCFDICFD-Pab-2IPCIRY
HEAMET cated Crotobar T, 2023 msued by Sacunties and Exchange Board of Inds (heresfier refared
i a5 'SEB| Sircubr'} o barsadt the businesses as 5 oul in the Nolics comaring the £8% AGA. Tha
Annia Report for the Financal Year 20023-24, inter-aba contaming Malice of fhe sald AGK. Direclors
Repor, Audior's Reporl and Awdled Financial Slatements for the year ended 31 March 2024 glong
willy shalement & dischosure arnasediallachod (herels e ben el [0 the emal o of e shareholders
whasa e-mails were registered and is a50 posted on the wehsie of the Campany wivs: danotfinance com

In gecordarce win (he aloessd MOCA and 2EBI Clrcubes, the Annus! Repor for the. Firanoal Year
2R3, inciuding the AGM Nobce, has baan sen through slecinonic mode only an 319 Alugus], 2024 ko
ihiose Membars whasa el D5 ane registered with Bhe Company of ils Reglsirar & Transfer Agant

Linix Intime Irelia Privete Limised |'Link (rtima’) or the Depositories and those who are holding shanes as
an the cul-cff dale fixed by the Company va. Friday, Augbst 23, 2024, The Sonual Repar for 2023-24

nchidrg the AGM Notice, &-aka availabée an the Company's webste wany dnostlingnca com,
B5E Limilad's website waw.bsendia.com and the remole s-wafing websda of NSDL
Aillgrsiitaa dnaaling il comy

Accardingly, in compianca wilh these MCA and SEBI Cinoufars 2nd the relavant prosisions al the
Companies Acl, 2003 (the Act]and the SEBI (Listing Obligations Disclosine Requinemnents) Reguiabions
25, the AGM of 1he Company will be held through QAW As pesmitted under said circulars Company
fias not sent paper ooy -of the Anmua! Raport 2023-24 10 (ke sharehoidars

Ta repeve 1he Annual Rapord, Notios of 45K and s-woling Instructians sectroreealy, Mambers wha
have nol fegestensd ther a-mal D mey' nole B Tolicwing for rigstenng th saims

{f| Mambers holdng shares in demat form may regisier their e-mail 105 with their raspective DP.
11} Members holding shares in physical form may il Form 1SR 1 which, dong with offer refesant desals,
= b same b Linidnlime: through such modes &5 specified in the Fam

Az -par SEBI Creular Mo, SEEMHOMIRSDVMIRSD-PoD-4PICIRMAI23ET daled 18% March, 2023 i
manciates al the ksted Companies 1o record PAN, Nominalion, BYC delsils of all tha shareholdars and
Bark Accourt detabs of frgl hofder, The KYC letters dong with Instructions 1o the shareholders weara
dispaiched |0 al such sharehofters halding shares in physical form by pasl. In view af the aforesaid, we
rsquest-you fo submk b redgusie Torm aiong with requined support a5 staed i e KYC lelier o RTA
{'Link Intime).

Membars can join and parlicpate in the AGM through OAWM facibly or casling voba through thé e-voling
gystem duning tha AGM, The requisile riormation far the snareholoers are placed an the Company's
welisba gnd alsn zent fo sharsholders through email Mambers paricipating through Sl shal ba
counted for the purpase ol reckaning (e quorum undar Secton 103 of ihe Companies Act, 2013
The retuctons for E-Voling, sBendng the AGM &nd other instruchans sre possed on the Company's
welista and akio sanl bo sharehaldars Ihough email whose amall 1D 5 regesbened wilh u= Since AGM
this. e is beng hesd theough WM, phagical presence of the Members are dispensed with ard
accardingly, faclty of appointmant of Praxy wil not be staiisbie

Az per Section 108 of the Companies A, 2013 reacwith Bue 20 of the Companies {Management and
Adminstration] Ruiee, 2014, a5 amendad fram fima o ma, Sacretanal Standards-2 and Reguiation 44
ol SEBI (Listing Obigations and Disciosirs Requiremends) Regquiaion, 2015, pleass nole that The
Company 5 pleased [0 provide ds Mambers with fhe facifty to cast thelr woles glectronically o 3l
ressohtions st forlh i the AGK Nolica. Tha busirerss. can be tramBacied thraugh woling by electronic
mears. The Company has engagad the sendees of NEDL for prowiding the remite e-waling platform and
for parbicipaling in the AGK fhraugh OAVM and woling 1harast. The dispalch of Motice goag with
Explanatory Satement, 35 a part ol Annudl Repar 202324 s completed as of date hrough Emals ta
those sharehoklers whase amall id (5 regstered with us. The detaled Instructions for remicta e-Yoting
and geean in the Mobice of the 8GL Mambers ane requestad o nobe b falowing:

{g) Remoie s-oiing shall commeanca on Tuesday, Ssptembar 26, 2024 (1000 a.m) and end an
Thursday, Seplambar 26, 2724 (0500 pm.). Remole a-oling shak nol be alowed Bavand
Saptember. 26, 202d- 5.00 p.m The faciiy for e-voting shal be made availahie at the AGW and
Membars alisnding the same [hrough 08N wiha bave nof cas! theer Yoles by amele -l
shall be abke bo exercise thelr voling rights a1 the mesling. A member may panicipate in the AGM
aver-efer axarasing his night bd vobe through remate e-valing bul shal not be alowed fowole again
al i meing.

iby The cul-cff date for dalermining efighdity of Membars for voling an the business set out in the G
notice & Friday, Seplamber 20, 2024, A pergon whase rame & recorded in the Register of Members
ar ini the register of beneficial owners maniained by the deposilories a5 on the cub-ofl date only
snal ba enfitled 10 @l tha facHy of ramoba e-wabing of e-waling al the AGM, Any person wha
becomes 3 Member of the Comparry after dispatch of the AGM Neotice and is holging shares &5 on
the cul-aff date e Friday, Seplember 20; 2024, may cbéan login credentiaks by sending a regusasi
at pvoling@ngd co.n o folknadng the procedure as merdoned in the AGM Hotice

il Incame of any quersss pertsning Lo a-voling, please wisll Help & FAD's sechon aailaie &l NSDL

\icy VERITAS gIHDIh} LIMITED
e (CIN: LZ3200MH1885PLL02ETOZ)

Registerad Dffice - Ventas House, 3rd Flogs, T0 Mind Road, Fort, Mumbai-200.001
Ermail ID; copi@vantasindia net | Websile: wwa verkasindia net Tel: +91 22 227555555 1840000

NOTICE REGARDING 39" ANNUAL GENERAL MEETING OF THE
COMPANY, BOOK CLOSURE AND FINAL DIVIDEND

1. NOTICE s heraby given that the 39" Annual General Meeting (“AGM") ol
Members of the Company would be held on Tuesday, September 24, 2024 al
12:30 p.m. {I5T) through Video Conferencing (“VC")/0ther Audio Visual Means
{“0DAVM”) in compliance with the applicable provisions of the Companses Act.
20713 and the Rules made thereunder, read with General Circulars dated April &,
2020, Apnl 13, 2020, May 5, 2020 and subsequent circulars issuad in this regard
the latest being dated September 25, 2023 by the Ministry of Corporate Alfairs
("MGCA Circulars™) and Circulars dated May 12, 2020 and other refevant circulars
including Circulars dated January 5, 2023 and October 7, 2023 issued by the
Securities and Exchange Board of India " SEBI Circulars”) to transact the businesses
a5 521 oul in the Notice of the 30th AGM.

2. In accordance with the abovementioned MCA Circulars and circolar no
SEBUHO/CFDYCMDT/CIR/P/2020/79 dated May 12, 2020 and circular no
SEBYHOYCFDVEMDZ/CIR/P/2021/11 dated January 15, 2021 issued by the
Sacurities and Exchange Board of India {“SEBI"), the Notice of 39th AGM and the
Annual Report for the Financial Year 2023-24 (“Annual Report”) has been sent
throasgh electronic mode only to the Members whose email addresses are reqistered
with the Company /Depository Participant(s). The Notice of the 3%9th AGM and the Annuial
Report will be made available on the website of the Company at
bt www verilasindianet’ and onthe websta of the Sbock Exchange (wwawbseindia com)

3. Manner of registering email addresses for those Members whose email
addresses are nol registered lor obtaining AGM Notice/Annual Report and/or for
oblaining login credentials for e-voling on the Resolutions set oulin this Notice:
= Members holding shares in physical mode, are requested 1o sand the request

with necessary datails viz., Folio No., Mame of Member, scanned copy of the
share cerlificate (front and back), PAN (self-attested scanned copy of PAN
card), AADHAR (seff-attested scanned copy of Aadhar Card) by email to
corpdvanitasindia.net,

® Members holding shares in Demat mode, are reguested 1o register their email
addresses with the respective Depository Participant(s). Further, for sech
Members holding shares in Demai mode, whose email address is not registered,
may obiain the legin credentials for remote e-voting by sending a request along
with the Demat account details (COSL-16-digit beneficiary 1D or NSDL-16 digit
OPID + Chiert 10), Mame. Client Master or copy of Consolidated Account
statement, PAN {self-attested scanned copy of PAN card), AADHAR (seli-
attested scanned copy of Aadhar Card) to corpaivarntasindia nat

» Alternatively, sharehodder'members may send & request to evoting@nsdl.co.in
for procuring user 0 and passwoard for e-voting by providing above mentionad.

4. Manner of casting vole through Remote é-voting (electronically):

» Members will have the facility to cast their votes on the businesses set farth in
the Notice of AGM hrough remiote e-voiing system, The Company has engaged
the services of National Securities Depository Limited ["NSDL"] to provide the
said remote e-voling Tacility.

® Detaled procedurs for casting the voie through remote e-vofing during e-voting
period and during the AGM shall be provided in the Notice of the AGM, which
shall also ba made available on the website of the Company,

w The Members holding shares of the Gompany ether in physical or in
dematerialized form as on cul-ofl dale i.e., September 17, 2024 {"Cut-0H
Date”) shall be entitled to avall the facility of voting electronically. Any parsan(s)
who acquiras shares ol the Company [.e., bacomas Memberi(s) after Notice |s
sent by the Company, and holds shares as of the Cut-OH datei.e.. September 17,
2024 should folfow the same procedure of e-Voling a8 mentioned in the Motice
of AGM.

5. Dividend
The Company has fixed Tuesday, September 17, 2024 as the Record date for
detarmining entitlemant of Mambers 1o final Dividend for the financial year 2023-
24, it declared at the AGAM. The register of Members and Share Transter Books of
ihe Company will remain closed from Wednesday, Seplember 18, 2024 to
Tuesday, September 24, 2024 (both days inclusive) for detarmining entitlement
of Members to dividend, recommended by the Board of Directors of the Company
for the fimancial year ended March 31, 2024, Members may note that the Board of
your Company has recommended the Dividend of Re. 0,05/ per share of Equity
share of Re. 1 each, subject to approval of Members atthe AGM, If approved by the
Membars, the Dividend shall be paid within stipulated time as per to the Members
whosa names appear in the Reaister of Members or as banaficial owners as on
Sepltember 17, 2024 as will be menbioned In the AGM Notice, through vamous
onling fransfer modes to Members wha have updated theirr Bank Account details. in
tha cases whara the ECS mandztes of the Members are nob available to enable the
payment of Dividend alectronically, the Dividend warrant/drafts/cheques shall be
sent in due course,

6. Manner of registering mandate for receiving the Dividend electronically:
Members are requested to update their complete Bank details: In casas where

RCHEDULE -2 weisite: [EIps:evohing nadl com shares of the l;‘jumpan],r are held by the Members In dematerialized r_ﬂ.ﬂl:le. the Bank
S Nature of Facility with Amount Date of Execution of id} NOTICE is afso heraby ghan hat pursuant b the provisions of Section 51 of the Campaniss A8, account details are requested to be updated with the respective Depository
o Account Number Outstanding as on Loan Documents 20113 recxd with Rides made theraunder and Reguiation 42 of SEBI Listing Reguiatiors. the Register Participants; and in case whera shases of the Company are held by Members in
11.08.2024 of Members and Share Transfer Backs of the Company will remain dossd from, Saturday physical moda, the Members ara requested to update the bank account details with
| Term Loan - Rs. 19.50,000- | o 1o g0 20 1012023 Seplember 21, 2024 (o Friday, Septamber 27, 2024 (both days inclusie) for the purmose of A6t the Registrar and Transler Agents of the Company viz. Link Intime India Private
(214700950100113) 2 IO% 2 g“ﬁ!‘m‘f:f:':;a':‘ﬁr;a;i:’J;ﬁ:?ﬂ;ﬂ;;ﬂvﬂ“ﬁ;&f the: sharsnatans i moske:findl Limited by sending the physical copies of the signed request letter mentioning the
Fites I ot , name, Folio Number, Bank account details, seif-attested copy of PAN Card and a
Rs.19,80,797.67 I - r : 07324 & postadids ; ; ;
dota . T oo sy O R e et S0 ot Bt it i 2 o cancellad cheque feaf with pre-printed name of the Mamber (first sharaholdar) of
an Compary's websle wrs dhoctinance conf and & svailabla far download free of cost X . ;
SCHEDULE B : : i : the Company at their office C-101, 247 Park, 15t Floor, LBS Road, Vikhrodi (West),
Pri S it if}  Conlact detaii= for the parson rasponsitls fo address Grisvanoals in respact af e-valing: Contacl Mumbai—400 083, Tel Nos.: +81 (22) 40186178-79
(Primary Security) Person: 1, Mis. Lirk Intine India-Privale Limited, Emal; o helpdesk@inkinlime coun (ihe : : -
S.No Limit details Details of Security Compery’s Registrer & Share Transfer Agant) G101, 247 Park. L. B, 5. Merg, Vikhrok {Westi, | | 7+ Taxon Dividend _
On Equitable Mortgage of Residential Flat No. 304, Murmoal - 200 083, E-mait mi hefpoask@linkindime.co.n, Tel, Mo.+81 E10811G7ET The Members may be aware thal pursuant to the applicable prowisions of the
admeasuring 33.45 Sq. Mt. carpet area, on 3rd Floor, in {o) The facity for wobing through digital valing shal be meda evaiebie for during the AGM and tha Income-tax Act, 1961 ("IT Aet™) as amended by the Fnance Act, 2020, the
E“ldmgN,,‘;m’ ‘t‘.‘g Wm,,g’bT yp.eBéli’;I“ th1€1]§u;lld6nig% membees altending e meeting who have 1o cast their voles by remole e-voling shal only be able Company is under an obligation to deduct tax at source (“TDS") effective April 1
Term Loan 1111ng as "Parvati Homes", bearing Gut No. 115, 1o Exercise the voiing rights &t the Mesting as per speciic nstructions made avalabie 2020, from the dividend, if approvad by the Members at forfhcoming AGM. To
- , situate lying and being at Village Betagaon, Taluka R A ekt i the NCRI- Sust Sttar sasrcd Rkl 44 (i gt 6 the C d | 05 ¢ he Memba
1 Rs. 19,50,000/- & District Palghar, in the Registration District and Sub 1) A ST ey Darbcyise ) Yhe Bien AliBr sAArcising s right 1o vote Theough re anable the Lompany o EtE_fﬂ'H”E dppropr dle rates, the Members dre
(214700950100113) | District Palghar - 401501, standing in the name of Mr. fe-veling bt shal nat be aliowed io voie agein in tha Meeing, requested to peruse the E-mail Communication aleady sent out by Company in
Sagar Sanjay Mohite. (Il Ms. Isha Shah Company Secrétary in Practice (Membership No. AJGE53. Cartificate of this repard and applicable provisions of the IT Act (as amended) and submit, the
North : Jupiter East : Under Construction Ui M in a fare rargpanEl mEnnes, pixstll of e-voding shall be annolniad willin : : | !
Construction Building 41 hours of the conchasion of the AGM by the Chairman or any other Diractor autharisad by him b. MEmh-E:L- are rgqu-&ﬂed o real:l_and understand a_II the _Nntes farming par_t of the
FT— — , Tha result shall ba dizpiayed on the webste of tha Company and shall alse be fied wilh the Nofice canvening the AGM particularly those dealing with manner of casting voi
outh : B Wing West : Balaji Construction ; h n dusing the AGM
Stock Exchange : : through remote e-voting or during the :
S Far Dhoot Industrial Finance Limited For Veritas {India) Limited
. ) Sdi- Sdf-
Authorised Officer E i
Tamilnad Mercantile Bank Lid., Dated: September 01, 2024 Sneha Shah Flacg. Mumbai Paresh Merchant
(For Mumbai Andheri west Branch) | | Place: Mumbai Company Secretary & Compliance Officer|  |Date: August 31, 2024 Managing Director
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Tips Films Limited \

éé?% CIN:UT4940MHZ009PTC 193028

F I L M S Regd, Office : 501, Durga Chambers, 5th Floor,
Linking Road, Khar West, Mumbai 400052

Telephone; +81-22-66431188
E-mail id: info@tipsfitms.in, Website: www.tipsfilms.in

NOTICE OF POSTAL BALLOT

Members of the Company are hereby informed that, pursuant
to the provisions of Sections 108, 110, and other applicable
provisions of the Companies Act, 2013, as amended (the
"Act”), read together with the Companies (Management
and Administration) Rules, 2014, as amended (the
"Management Rules”), General Circular No. 09/2023 dated
September 25, 2023 read along with other connected
circulars issued by the Ministry of Corporate Affairs from
time to time in this regard (the "MCA Circulars™), Secretarial
Standard on General Meetings issued by the Institute of
Company secretaries of India, as amended, Regulation 44 of
the Securities and Exchange Board of India (Listing
Obligations and Disclosure Reguirements) Regulations,
2015, as amended (the "LODR Regulations") and any other
applicable law, rules and regulations (including any statutory
modification(s) or re-enactment(s) thereof, for the time being
in force), the Company is seeking approval of the
members of the Company, through postal ballot only by
way of remote e-voting ("e-voting”) process for passing of
resolutions as stated in the Postal Ballot Notice dated
Friday, August 30, 2024,

Pursuant to the MCA circulars, the Company has sent the
electronic copies of the Postal Ballot Notice along with the
explanatory statement on Saturday, August 31, 2024 through
electronic mode to those Members whose email addresses
are registered with the Company / depository participant({s) as
onAugust 23, 2024 ("Cut-off Date").

The said Motice is also available on the website of the
Company; www.tipsfilms.in, websites of the Stock Exchanges
l.e. BSE Limited (“B3E"). https://www.bseindia.com and
Mational Stock Exchange of India Limited (“"NSE"):
https:/iwww.nseindia.com on which the Equity Shares
of the Company are listed and on the website of
Central Depository Services (India) Limited ("CDSL"):
hitps://www. evolingindia.com.

In accordance with the provisions of the MCA circulars,
Members can vote only through e-voting process. The voting
rights af the Members shall be reckoned on the basis of the
equity shares of the Company held by them as on the
Cut-off Date. Any person who is not a shareholder of the
Company as on the Cul-off Date shall treat the Poslal Ballot
Motice for information purposes only.

The Company has engaged the services of Central
Depository Services (India) Limited ("CDSL") for the
purpose of providing e-voting facility to all its Members,
The remote e-voling shall commence on Sunday, September
01, 2024, 0900 AM (IST) and shall end on Monday,
September 30, 2024, 05:00 PM (IST) (both days inclusive).
Once the vote on the resolution is cast, the members shall not
be allowed to change it subsequently. The remote e-voting
shall not be allowed beyond the said date and time.

Members who have not updated their e-mall address are
requested to register the same in respect to shares held by
them in electronic form with the Depository through their
Depository participant -and in respect of shares held in
physical form by writing to Company's Registrar and Share
Transfer Agent, Link Intime India Private Limited either by
email rnt.helpdesk@linkintime.co.in or by post to C 101, 247
Park, L.B.S.Marg, Vikhroli (West), Mumbai - 400083.

The Board has appointed Mr. Shirish Shetye (FCS 19286) or
failing him Ms. Aparna Joshi (FCS 7172), Designated Partner
of Mis. SAV & Associates LLP, Practicing Company
Secrefaries, as the Scrutinizer to conduct the Postal Ballot
through remote e-voling process in a fair and transparent
manner.

The Scrutinizer will submit the report to the Chairman or any
other person authorized by the Chairman after the completion
of scrutiny of the e-voting, and the result will be announced on
or before Thursday, October 03, 2024 and will also be
displayed on the Company website (www.tipsfilms.in) and on
the website of CDSL (https://www.evotingindia.com), and
communicated to the stock exchanges.
All grievances connected with the facility for e-voting, by
electronic means may be addressed to Mr, Rakesh Dalvi, Sr.
Manager, (CDSL) Central Depository Services (India)
Limited, A Wing, 25 Floor, Marathon Futurex, Mafatlal Mill
Compounds, N M Joshi Marg, Lower Parel (East), Mumbai -
400013 or send an email to helpdesk.evoting@cdslindia.com
orcall attoll free no. 1800 22 5533
By order of the Board
For Tips Films Limited
Sd/-

Place ' Mumbai Dharmesh Navdhare

U‘Date - August 31, 2024

Company Secretary )J}
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PUBLIC NOTICE

Notice is hereby given to all public at large that my client MR. CHANDRA
BHUSHAN SINGH, is owner of said Flat No. 15, Area Adm. 565 Sq.Ft (Built-Up),
on Second Floor, in Society known as “Shiv Puri Co-operative Housing society
Ltd.,” Katemanivali, Kalyan (East), Tal. Kalyan, Dist. Thane., constructed on the
piece and parcel Land bearing Survey No. 67-A, And Plot no. 15, lying and
being situated at Village- Katemanivali, Tal. Kalyan, Dist. Thane., within the
limits of Kalyan Dombivli Municipal Corporation.

WHEREAS Mrs. Subhadra Radhamohan Singh had purchased the said Flat
from M/S. Shiv Vihar Developers through its partner Mr. Suresh Sukhdeo Rai by
and under Agreement for Sale dated 22.10.1990, registered before Sub
Registrar of Assurance Kalyan at serial no. 8159/ 1990 on 22.10.1990.

However MR. CHANDRA BHUSHAN SINGH had lost or misplaced Original
documents i.e. Agreement for Sale dated 22.10.1990, registered before Sub
Registrar of Assurance Kalyan at serial no. 8159/ 1990 on 22.10.1990 And
Registration Receipt of Agreement for sale dated 22.10.1990.

Therefore if anybody finds said missing Documents. It may be kindly returned
to the undersigned and if any person(s) having claim in respect of the above-
referred Flat or part thereof by way of sale, exchange, possession, mortgage,
charge, gift, maintenance, inheritance, lease, hypothecation, transfer of title or
beneficial interest under any trust right of prescription or pre-emption or under
any Agreement or other disposition or under any decree, order or Award or
otherwise claiming howsoever, are hereby requested to make the same known
in writing together with supporting documents to undersigned Advocate at their
Office address Within a period of 14 days(both days Inclusive) of the publication
hereof failing which the claim of such person(s) in or upon the said Flat or any
part thereof shall be deemed to have been waived and/or abandoned.
Objections raised after wards will not be entertained.

Unit No.101, First Floor, Satyam Apt. Sd/-
Tilak Road, Phadke Cross Road, Adv. D. Neerajkumar
Opp. Subhash Dairy, Dombivali (E)-421201 Mob.No0.8655150599
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